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Blection, do hereby solemnly aifirm and state of outh as under-

{ irike out whichever is not applicable)

(1) T am & candidate set ug h;-ﬁfiiiﬁg.?ﬁ_ﬁﬁh of the political party )/ am contesting s 4
Independent candidare,

(1) Details of PAN and status of filing of Income tax return :
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"SLNo. | Names Fermanent The financial year for | Total income
Account Number | which the last shown [n Income
{PAN) Income-tax return has | Tax Return [ in

e > 3 been filed Rupaes) g

i Self £ e e cll vy Adperilge |, o1 -1y |

i Spouse- 4 oy Madtw AREPTYIqra | o i)~ 'T“Z;JJ

3. Dependent 1 ML A ML

1, Dependent 2 A AL A

;_5. Deml ......... AL A ML

(%) The following case(s) is/ are pending against me in which cognizance has been taken by the court:-

Sl. | Offence Description

{a) | The detafls of cases where the court has taken
cognizance, Sections of the Act and description
of the offence for which cognizance taken :

{b) | Name of the courl, Case No, and Date of order
1aking cognizance |

(e} | Details of Appeal (s) / Application(s) for revision
{if any) filed against the above order(s) -

4. Cases in which 1 have been convicied by & court of law(other those referred 10 in Form 26):  © -

|(a) | The details of cases, Sections of the | B e “{
| Act and description of (he offence for AL

I which convicted : ) |
| (h) | Name of the Courtis), Case Noand | T |
] I M} L |
| | Duets) of orderts), |
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130 Thut 1 give heietn bedow the deigils of y e ussets (movable and i ymovable et ) of mysel,,
1y spouse and all dependents;
movable assets ;
Wi

I. Assets in joint name indicating the extent of joint ownership will also have to be given
2, In case of deposiInvestment, the details including Serial Number, Amaoun
Name of Bank/ Institution and Branch are to be given

t, Date of Deposi, the Schemg.

3. Value of Bonds/Share/Debentures as per the current market value in Stock Exchange in respect 6 listed
tompanies and 08 per books in case of non- listed companies should be given,
4. Dependent’, here means « persan, substantially dependent on the inceme of the candidate.
5. Details ineluding amount is to be Biven separately in respect of each investment)
S. | Description Self Spouse Dependent-1 | Dependent-2 | Dependent-3
N,
[i} (ash in hand .4-0; pok = ip ML AL AL | A |
{ii} | Details of Deposits in Bank Ban b m Bade ]
eccounts (FDRs, Term Deposits ey Altoisy
end all other types of Deposits | - =5y
ircluding saving sceounts g Vi1 - Py bty
Deposits with Financial Gy ot sedsstern| )0
trstitutions, Non B “‘f;wf"-;r?i:d?h ML ML MNiL-
Financial Companies ll'ldﬂ'.ﬂ-— Sabile o, k]
Coaperative societies and the 15T WitET) !
| amount in each such deposit 2:-BRpT ol S
{iti} | Details of investment in Bonds,
De and units in
companiesMutual Fundsand | ~A/L AT e i Piges
others and the amount
(iv) | Details of investment in NSS, s ihna
Postal Savings, Insurance Policies i‘,m*ﬂ'“ |
and investment in any Financial
Instrument in Post office or A v o I e |
Insurance Company and the N :
|| smount 3-7-‘&:‘;’“'&’"‘ A 4
¥} | Personal loans/advance given 1o '
[ iny person of entity including NI
! firm, Company, Trust eic. and MNIL ML I
| ather receivables from debtors ik g !
| arid the amount, TN 5
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| | Yachts/Ships (details of Make, ol 20l ML P NI L
| Registration No. ete, Year of 1832¢ 53:,:,; A r
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TuT':rTj_ other assets
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Joint ownership indicating the
2 . Each land or building or apartment
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catent of joint ownership vill also have 1o be indicatsd
should be mentioned separately in this format, )
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o .
: . |
(M i 2/ R | & Geva ; |
Location(sy Hwﬁﬁ%;-; Apar feaf Mt A "
Survey number(s) - 9860020 | 1o,000,00m4 f
Avrea (Total meas in yen
acres) T hae 4 #ove NI ML ML
“Whether inherited property
(Yes or NO) YE s ves s mIL i
Duts of in case of salf ;
nmiﬂwﬁﬂéﬂ BRI 1v0i98y | ML it pl— |
| Cost of Land (in case of
purchase)at the time of e,000700| 3 B0,000500)  p L S
Any lnvesimeat on the land by kg Tiheel)
way of development, o A= ML ML Ml
cmnftiwm
:ﬂpznnmﬂmmtmrkqt 18ub000: 00 10,000 80-0p ML S A
(i) | Noa-Agricultural Land ﬁhf-“*r‘-;ﬁ‘ I
Location(s) : b . NiL NI Ml
Survey number{s) .
Area (Total measurement in ) leadiie
5q. i) inmm#" e i -1 s~
Whether inherited propert
(Yes or NO) ) yes YEs ML AL =
Date of purchase in case of self o il MNIL ML A
Cost of Land (in case of :
purchase) at the time of ML A ML Pt TR ad s
Any Investment.on the land by :
way of development, ks - ML ML NI
consiruction ete. 7
iﬁﬂfﬂﬂ Cugrerdk market foc0s00 -0 mie NIL NI
: e P ML w fu MNIL
e
AL AL ML P | b l
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1% “wiher inhenied praperty

e o e

L[ eoar NG Al N b PR i 1
f D s of purchase | ; £
i _RL_:E::EH‘PL“;“EHI;IH case of seiT .ﬂ’l“" AL AL AL ML 1
! C st of propery (in case of _ . 5
| p rchase) at the time of ML AL A AL L
| |pchase
i Ay Invesiment on the
i | pruperty by way of A ML ML nIL £
I: | development, construction ete., £
v fﬂpﬁ:mximak(:un'mmm AL AL MNIL- oI ML :'
(i) | Residential Buildings (including |7 sy Mrdalie b i 1
apirments, ) m.m-miw ALL Py AL
-Location(s) . Filad g -3 m.__%
- Survey numben(s) o v Hed
Avrea (Total messurement i
sg ) . FEeo ‘5"’}31" 1.0 ﬁ# LY AL P
Built up Area (Total O
measurement in sq, fi.) Dgoe Skt | 23 5 FY M AL WL
Whether inherited property
!WEIOI.'ND} Mb MDD ﬂ“'..— ol L e
Date of purchase in case of seif  |Jactin -2 Fors
Hﬂ:htlil‘ﬂdpl'ﬁpeny Mﬂvifr‘ﬁ ﬁpp'}h"ﬂ ﬂ‘lr"" D"J'll- HJL-—"
Cost of property (in case of Secllasp 1x et :
purchase) at the time of deid BT NI 14 ol L AL AL
] E-:hue HEBH# =8 &
'I Any Tnvestment on the Jand by :
: way of development, ML dd L ML ML alll-
construction ete,
Approximate Current market Lo mpeg e8| 0,60, 10000 ML ol PN
value ;000,48 >0 0
{v) | Others (such as interast in L mIL ML L
property)
{vi) | Total of Current Market g8 o .pe0p - AL ==
L Value of (i) to (v) above &%} vk

(6) 1 give herein below the details of liabilities/ dues to public financial institutions and government :-

I8~
| Mo,

(Note: Please give separate details of name of Bank,, institution, entity or Individual and amount for each item)

Deseription

Sell

Spouse(s)

Dependent-1

Dependent-2

Dependent-3 |

W

: Losn or dues to Bank/Financial
| Imgti Y

Mame of Bank or Fl

Amount outstanding

| Mature of loan

AL

ML

Loan or dues to any
individusls' Entity oth

ML

AN

L

AR}




o ‘ﬂﬁtﬁﬁf"lﬁﬁﬁﬁf RUES T N L piiL i NlL e i
Girand total of lisbilities | 4 |
Dues dep-n:nm li Y qu!ﬁ-{". , |
o dea L i ]
with govemment 'i'ﬂ'f-ﬂ"""ﬂ:’ = L T [
- 5 e Intahite Lane ! -
NI oo R | T - S S
! s to departments deafing t
J sy W WELET N ] T ML AL W)l |
& R
| Diies to depariments dealing = R
with supply of electricity | e AL NI L i
Dfu:rde.putm:nuduunu
relephones/mobiles s !
b&mhmdm:ng |
th MImEnt = 1
(inchuding sirerats 4o e miL it - e
helicopiers)
[acome Tax Dues AL o P - Nl P
Wealth Tax Dues M i P I S 4 | I plj— .
| Service Tax_Dues x P T mL ] pp— |
: Muzicipal /Froperty Tax Dues wL A1 ) L P - |
Sules T a L Al Al == ]
.r*u.rwmduu AL -~ e ] = ML AL j
'! Grand total of all Govt. dues 10, 80,601 50¢ AL al L ) —
Details of : "
® Dl prfoton f ST, v sty <0 cim L 199K -

b. Spouse homay MMadedy - Redivecd Govd tffecsh sonrlade
(8) My bdmﬁon:lquluﬁuﬂ:jhuudmwnfqﬁcum},w- e &1 Petrna - 1988 Jarte
LARARL = Dandbgngs. ) Greacicadm + Rhags/ Ui s si-ty Rhogaipus - |G g8
{Gtwmarwmﬁmumﬂnwdmnm 1l form of the certi diploma/ degres course
(Name of the School /College/ University and the year in which the course was completed.)

{9} ABSTRACT OF THE DETAILS GIVEN IN (1) TO (8) ABOVE:

1. | Wame of the candidate Sh./Smt/Fum.

Pt 2 Mﬂudmzj
1, | Full postal address E_T:Eﬁ;igmdﬁzwﬁn- Rdawe Py

| Mumber and Mame of the constituency and 132, Pefepun (€0

the Polifical party which sel up the = 7

of cases in which conviction arder AL
i ( . rmm referred to in Form 36)
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Lt 2898 € it B
] AL EPY &)L ki . bt
| (9] N g SN SO By s ]
[ 6. £ Details of Assets aad Lisbilities in ra e
|1_ Dumphl:un i Self Spouse | Dependent-1] Dependent-l| Dependent-ll_|
Moveable .
mﬂnlﬂlvnl“_} ‘?’ BAS08 ry ll:.iql-!'-i‘ ‘NM' ML : N |I
b, Tmmovahle ATy = Iﬂﬁ"‘ frTe AL _:J'L-

(1) | Purchase Price and ST
Development Costor % F51960709 m’“:; s e ki
Immovable Property /5|60, A00mwe| o0

|| | (Total Value) R4

[} | Approximate Currem
Market Price of oo b k05 ¥ M Pr= e i
Asset (Total Valus) ﬁ;

T Liabflities ) [ AL M-
i T e T S T
(1) Loans from Bank, |
{ | Finsneial Institstions o= 1 i ik A ! e
L[| others (Towl) ___j ar . R i =
o 0| Highest edneationa) Quaiification: HMatsicofobirm-12- 8. )ego .
ﬂJhﬂ?%&M‘LNNduﬁmkmﬁ-f &L g
R L
ive details of School / ity education full form df the certificate diploma/ degree
(Name of the School /College/ University and the year in which the course was compléted.)

VERIFICATION

hereby verify and declare that the contents of this affidavit are true and correct (o the
na part of it is (alse and nothing material has been concealed there from. | further

pending case agpinst me other than those mentioned in items 3 and 4 above;
do not have any asset or liability, other than those mentioned in items 5 and &

day of,.... ﬁ?”’il ................. 2
S B

e DEPONENT

D e
TR bl

- ahove named, do
best of my knowledge and belief,
declare that
(&) there is no case of convietian or
(R} L iy spouse, or my dependents
nhove,
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Note: 1. Affidavit should be filed Intest by 3.10 PM on the Jast date 0T

fing nominations.
2 Affidavit snould be sworn before an ath Commissioner or Muistrate of the First Class or hefore a iy
Publiz.

3 Al columns should be fillcd up and ro column to be left blank. IF there is no information to furnish in respect of

ary ilem, either “Nil™ or “Not applicable™, as the case may be, shauld be mentioned
4 The affidavit should be cither typed or written fegibly and neativ.



	1
	2
	3
	4
	5
	6
	7

